. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD B ENCH AT HYDERABAL

WELDNESDAY THE EIGHTEENTH DAY OF FEBRUARY
ONE THOUSAND NINE HUNDRED AND EIGHIY SEVEN

' : PRESENT 2 |
THE HON'BLE MR.B.N.JAYA SIMHA: VICE-CHAIRMAN
AND
THE HONIBILE MR, .SURYA RAQ: twauiina
OxI-INAL APPLICATION NO,145/87,
Betweeni~ '
D.B.Vinod Kumar, ««..Applicant,
Ang
1, The Executive Officer,
Contonment Board (Ministry of Defence),
Secunderabad, A.P,
2, The Director of Employment and Training,
Church Building, 6th Floor, Ramkoti, Hyderabad

LL LI B Y ] Respondents.

Application under Section 19 of the Adminis-
trative Tribunals's Act, 1985 praying that in thé circumstances
stated therein the Tribunal will be pleased to direct the
respondent herein to issue call letter to the gpplicant and
allow him to appear for the test, interview and éelection on
the date to be fixed by the respondent for the vamancies of
L.D.Clerks posts along with the candidates sponsored by the
employment exchange wxkk without insisting that the applicant's
name should be sponsored by the employment exchange pending final
decision in 0.A.No0.145/87 presented to the Tribunal to iz.ue
directions to the respondetxt herein to consider ghé.case of
the applicant and allow him to appéar for the test, interview,

and selection on the date to be fixed by the respondent for the

. vacancies of the L.,D,Clerks as per his notification to the

iEWpIOymenE Exchange alongwith the candidates sponsored by the

"'empléyment exchange without insisting that the applicant's

name should be sponsored by the employment e xchange,

The Application coming on for orders, upon perusing

Nﬁrthe-application and upon hearing the arguments of kka Mr,
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Counsel for Applicant : Counsel Fﬁr Respondent(s)

Me. A. Krishna Murthy Mir. ! ,CGSE
’ | ‘and Mr.M.®.Chandramouli,
§.C,Far Gevt.of ALR,

This is an application filed for iSSﬂe of directions

e
toj)appointing Authority, viz., The Executivd Officer,Canton-
. 'l 7
f the appli-

ment Board, Secunderabad to cansider the case of
1

& -
cant for #*= vacancy in the said Departmentfwithout medium

of the Employment Exchange, that is, the apFlicanfclahmb

T Jthat he is entitled to bs considered Far{the vacancy

1rrespeot1ve DF\j whether he is sponsored b@ the Employment

Shedet
Exchange or not. He ghedms that on the stqength of the

application made dlrectbzﬂ-to -the C¢ntoﬂme4t Board, he is

entitled to be considered PorKjemployment
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; 2. We hava heafd the Learned Counsel FP the Applicant,
d3
-— the S5.C. for Cantra’l Governmant and also tpe Special Counsel
for the Govt. of A,P. representing the DiqLctor of Employment
and Training, Andhra Pradesh, Hyderabad. |
!
3. The Learned Counsel for the Govt. éF AP, hasi Ty
brought to our notice that on an appeal preferred by the
Government of A,P$# in Civil Appeal No.G- lS/Bu, the Supreme
|
Court of Indla passed the following DrderT:
: "Pending dlSposal of the stay appﬂlcatlun and not-
" . withstanding any orders made by the Hich Court in
‘other cases, recruitment will be [effscted in accor-
dance with G 0.Ms.nog.535. dt. JUﬁerEB 1975 and 6,0,
, Rt,No.1406 dt.Nov.6, 1975 issued|by the State
. Government, ™

!
J contd, .2
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- pags two -
Similar cases have also come up before the High Court
af Andhra Pradesh and the High Court was of the visu
that it cannot stop the recruitment and alsg stated
that any selections or appointments made to the posts
concerned in the W.Ps.’ before the High Court DdAndhra
Pradesh .-shall be suhject to the result of the Drdeﬁ:]
finally passed in the W.Ps, concerned. No interim
orders were i »issued to consider the applicants before
the High Court for appointment tc the posts as sought

for by them.

4, The various instructicns issued by the Govt,of
India are similar to the instructions contained in
G.0.Ms,No, 535 dt,June 28, 1875 and G.C.Rt.No.l406 dt.
November,6, 1875 issued by the Govt. of A,P,, which

is the subject matter of litigation before the Suoreme
Court of India, The latest of such instruﬁtions which
has heen produced before us is Memo.no,l14/22/65-Estt. (8)
from the Ministry of Home Affairs, Govt.of India,dated

12-6-1968.

7. In the circumstances and in view of the interim
orders of the Supreme Court, it is directed that the
selections made by the respective Depariments(viz.,
Cantonment Board in the present case) shail be subject
to the result of the final orders that may be passed
in this application. UWe do not, houever, consider

appropriate to give interim directions to consider the

names of these cendidates at the present stage.

Pat A Wi Cowme &va Tb I Monedv, 1985,

(B.N,JAYASIMHA) - (D.SI'RYA RAD)
Yice-Chairman, Member.



